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CENTRAL ADMINISTRATIVE TRIBUNA

CALCUTTA BENCH
KOLKATA
OA. 350/1215/2019 o . Date of order: 17.09.2019
MA: 350/701/2019 : ' > ' ‘
Present :Hon'ble Ms. Bidisha Banerjee, Judicial Member

Hon'ble Dr. Nandita Chatterjee, Administrative Member'
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“8(a) An 6”%er hofdmﬁ"?ﬁat‘thewapp'?r anfs s"“’”ﬁe " ,n‘led to the provisions to
the post of LDC ‘dsszper Recruitment Rule: prevalent prior to September,

2018 for which the apphcantsﬁ“v*ﬂere ‘already considered pursuant to a

select:on process mmated in February, 2018 aga/nst 10% quofta.

(b) An order directing the respondents to grant pr,omot:on. to the

applicants against 10% quota as per result of the selection initiated in
February, 2018 for promotion to the post of LDC against 10% quota with
effect from the date the promotion was made in favour of 15 non-mdustna{
employees with all consequent:al benef:ts :

{c) An order directmg the respondents to produce/cause product:on of_ K

alf relevant records.

(d) Any other order or order/orders as to th:s Hon'b!e Tribunal may'

seem ﬂt and proper
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| 3. ~ The applicants lament that they were eligible to be considered
for promotion to the post of LDC in terms of erstwhile rules. Due to
introductibn of 28.09.2018 circular they stood excluded as non-industrial
'employees They preferred representatlon seeking consuderation in terms

of the erstwhile Recruitment Rules that prevailed when the select:on |

process was initiated, which is yet to be disposed of by the authorities.

4. Since no fruitful purpose would be served by calling for a reply

P rg; 'se'"tatlon“is pe'ding 5{5@\}? 28 05.2019,  we
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respondents authority.
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7. Till such time 3 posts of LDC in question be kept vacant in case

!
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the posts are still available.

Accordingly, OA stan'ds disposed of. No costs.

8.
. Consequently, MA also stands disposed of.
 (Dr. Nandita Chatteijee) | | (Bldlsha BZneqee)
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